l‘-

CENTRAL ADMINISTRAT IVE

TRIBUNAL

|
|
(Open COuﬁ

ALLAHABAD BENCH, ALLMHABAD,

Allahabad this tH

e 27th day of

IOctober, 2004 ,

Contempt Applicat

ion Ne. 2285 @

2003,

Hon'ble Mr. A .K.
Hon'ble Mr. s.c.

Bhatnagar, Me
Cha ube

, Membd

Bhagwanta and Ors

By Advocate

“"
—

Smt . Teenu Joshi,

M/® Textile, West

By Advecate 3 5i

By Heon'ble Mr. a.J

Bri N.L. Sriva

£
rn

ey

seeeess ApPpli

RSUS

~

)

Bleck No.7, R

Developmnent

.

1 Amit Sthale}

OQRDER

+ Bhatnagar, ﬁM.

er=

T !
s Ao .

Pant

stava

&mﬂi%sioner(Handicrafté)

K. Puram, New Delhi.

«+«Opp.Party

i IT

This conte
the respondent for

passed in O.A No,.

which follewing or

"Consideri
of Hon'ble

just and proper to give
blication befol
Commissiongr(H), M/o Tex
New Delhi ¢laiming the s
Officer for the period t
The representations shalll
months from the date of
representat

to make apj

respondent

Supreme Cou
this Tribural within a P
a copy of t
O.As are 4di

2.

behalf of responden
Delay is condoned a
for the respondents
1

passed in O.A No.

duly been complied

4 by which efficiat
vide order dated 10
submits that the or

the CCP is dismisse

/Anand/

Learned counsel for the

Mef

A

fapt applicatig
wilful disobe

141/93 connect

Her was passed

1ig the facts a
Supreme Court

h has been filed for ph
Pience of order dated }

Pd with 404/93 and 193¢

Bd circumstances and ju

pportunity to the a
€ respondent No., 2, D
ile, West BlockNo. Ty
dle and pay of Carpet

rpl

ions, if so f
No. 2 in the
rt and orders

nd the CA is

#1/93 alongwi
wvith and invi
ing allowance

> ]
nﬂber— Ao

Al ly 'N

submitted tha

L08,2004., Lead
ler has already

ey had discharged the

fomnunication of thi
ﬁled

pa ssed by J&K High Co
riod of six months fro
led by the applicant.]|

3

Pspondents filed countd
ay condonation applica
tken on record. Learned
t the compliance of thé
O.A Nos.404/93 & 193¢
43 our attention on CA-

W

f the applicants have

fed counsel for the apyg

Member- J.

in our opinien, it wduld be
licants
velopme
R.K. Puram,
Training

be made within a peribd of 3
s ofder .The
s shall be considerkd by
ight of order passed b Hon'b]

P On

| counsel

| been complied with. ANccording

i&;ﬁd the notilge~ issuedxzi/égreby d 1

nishing

1.05.2901

/93 by

Jgment

dut ie

e
t and
the dg
All thed

te

tion.

order
/93 ha
11,2,3
‘been ma

licants

scharge




